
Government of Jammu and Kashmir 
Civil Sccrctnrint, Revenue Dcpartme~t ••••• • 

Notifi~tion 
Jammu, the 3r. April, 2018 

SRO 19/ .-In exercise of the powers conferred by clause (b) of section 3 of the 

Jammu and Kashmir Grant of Permanent Resident Certificate (Procedure) Act, 

1963 (Act No.Xlll of 1963), and in supercesslon of all previous notifications 

issued in this behalt~ the Government hereby appoint Shri Reyaz Ahmed Beigh 

KAS, Sub Divisional Magistrate,(East) Srinagar to be the competent authority for 

the purposes of the said Act within the territorial jurisdiction of Tehsils Khanyar 
and North of District Sri nagar. 

By order of the Govcnmtent of Jammu nnd Kashmir. 
. Sd/-

No:· Rev!LB/22120 17 
Copy to the:~ 

(Shahid Anayntullah) lAS 
Commissioner /Secretary to Government, 

Revenue Department 

Dated: - 03 -04-2018 

I. Financial Commissioner, Revenue, J&K, Jammu. . . . 
Z. Commissioner /Secretary to Government, General Admmtstratron Deptt. 
3. Divisional Commissioner, Kashmir. . d p r tary 
4. Secretary to Government, Department of Law, Jusnce an ar !amen 

Affairs (with 7 copies). 
5. Deputy Commissioner, Srinagar. &K J 
6. Director, Archives, Archaeology& Museum~, J .' n i~~:~ovt. Gazette. 
7. Manager Government Press, Jammu for pubhcatio 
8. OSD with Honblc Minister for Revenue. 
9. Spcc1al Assistant w Honble Minister (MOS) ~even~. 

0 
Revenue Deptt. 

10. Pvt. Secretary to Commssioner/Secretary to ovem ' (\ 
It . 1/C :Veb~ite.Revcnuc Department. /W- . .\~ 
12 . Nohficatton I Stock file. · ~~ y · \.1. 

(A aq Ahmad )KAS 
Deputy ecretary to Government 

Rev ue,artment 1 
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